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(1) of section 619-A of the Companies Act,
1956: —

(i) Fourth Annual Report and Accounts
of the Film Finance Corporation
Limited, Bombay, for the year
1963-64, together with the Auditors'
Report on the Accounts. [Placed in
Library. See No. LT-7225/ 66.]

<(ii) Fifth Annual Report and Accounts of
the Film Finance Corporation
Limited, Bombay, for the year
1964-65, together with the Auditors'
Report on the Accounts.

, (hi) Review by Government on the
working of the Corporation for the
period April, 1963 to March, 1965.

[Placed in Library. See No. LT-7226/66
for (i) and (hi).]

~STATEMENT GIVING REASONS FOR DELAY
IN LAYING ANNUAL REPORT (1963-64)
OF THE FILM FINANCE CORPORATION
LIMITED, BOMBAY

SHR1 RAJ BAHADUR: Sir, I also bsg to
lay on the Table a statement giving the
reasons for the delay in the laying the Annual
Report of the Film Finance Corporation
Limited, Bombay, for the year 1963-64.
[Placed in Library. See No. LT-7225/ 66.]

ANNUAL REPORT (1965-66) OF THE ALL
INDIA INSTITUTE OF MEDICAL SCIENCES,
NEw DELHI

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. SUSHILA
NAYAR); Sir, I beg to lay on the Table,
under Section 19 of the AD India Institute of
Medical Sciences Act, 1956, a copy of the
Tenth Annual Report of the All India Institute
of Medical Sciences, New Delhi, for the year
1965-66. [Placed in Library. See No. LT-
7191/66.]

NOTIFICATIONS OF THE ELECTION
COMMISSION

SHRI RAJ BAHADUR: Sir, on behalf of
Shri C. R. Pattabi Raman
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I beg to lay on the Table a copy each of the
following Notifications of the Election
Commission: —

(1) Notification S. O. No. 2213, dated
the 16th July, 1966, publishing
Order No. 6A, making certain
corrections in the Delimitation
Commission's Order No. 6 dated the
26th March, 1966, relating to the
State of Gujarat.

(ii) Notification S.O. No. 2457, dated the
10th August, 1966, publishing
Order No. 6B, making certain
corrections in the Delimitation
Commission's Order No. 6, dated
the 26th March, 1956, relating to
the State of Gujarat.

[Placed in Library. See No . LT-7240/66
for (i) and (ii).]

MOTION RE WIDESPREAD UNREST
AMONG STUDENTS

i farwrergare ssamas dfea

(weg 939 ) I move:

"That the situation 'arising out of the
recent widespread unrest among students in
the country be taken into consideration."

aamfa wgizm, A § A W
frenfaai v feafa g1 wr & =T 9
Zor H IAT! ATEMAN FIA K[ ATEA
EIAT 9% 7RI 8 WITATE I H wEHFeAr
G TEN B, TR ATCH A AEEF G |
qarafa wERET , 99 gW WITAAY
Frefaes 937 & Sigmmaa@ £ &
guTcAE wrd &  faenfaEi &1 S
gy 41 4 97 vE g F 6 6w
UF wgr @A, AS( 1 HET FAT,
e Zw w4 W@ T|men, 9w
mrw ot a8, g gand 2w A
wt gfefeafa @ S8 § gy &t W
aq & faanfa i #1 gz 7 faar wix
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A1 AT e A aaEe & fa
et wfacy 35 #79 F fao sao
T AT AT A7 927 | FarafT wgreg,
amAra foar g4 St & W ST W
agasn fzar 91 3% T fAg ST
7 9% & fr -

"1 have basic faith in the

patriotism, idealism and dynamism
of the youth."

ag a1 faega =g & | w9 g
TET AT ATF INAET 2, UTH AT ZATY
aET W 4T WEgAaArdr  aar afrwra
g W gEIT AW A AT FAT @A
aEd &1 qveg {6 s svew § fA
afefeafaat & az wome & o 7 fF
A1 "W gW WA AW
Teqaeqr 3@ vg § w7 faaniqat §
AT AT oA€rT & 7 gure S
fam a7 g7 M A7 FaA 0% qWT
1 Fafq 7, wanm =i i
#, mnaifas, atfgs,  gweT goar
1 #fer &, zardt awAfa @ afe
#, Wi A & gave Wy Aavd &
fawtar 2, =t f& =+ sew 27 wifa
& far fam=at & weaaa s 2
#1500 ¢ w3 oAy el
fawfas &1 1 & f& oot zAaT oz &
FATL §ATS ¥ gTam4, 9397 AT /-
afgat 99 @ § 729, J9, qefa
F1 AFHT " A0 VAT 2 @
£ | ag AT WEAATT T FIO AT
2 7 az weraeqT &aa us fam 71 7,
T ATHTT w4 EAETT T 2
fow aaf & =77 @ & & | WA F
1% ¥ TAG WIT ATTF ®T GT G
far @ ssr & 11 3% 949 To Sive Ho
g OF FHE7 4415 A7, 395 wriw 7
gt fx g agi & faanfqmi & oo o
st i Al wr s =nfea, far
faardr faanfawi 1 aw® emw 29

R - 1
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T AT FAAAT 7T AT E | FHA
famifen ag 4t f& o=z, 91 faanfai
@1 UF eATTF A Avafad T@r Sy
a1 faanifaat 1 “fa” & Agam F #w
FYAT 7§ WIT IAFT 1% A7Z Tl ega#40
#7 | fea 3w fawrfot av a0, awe
AET FUT AT T Z0A § WIATANTT TR
F13a% A3 g0 Ao Ho 7 196 07 0%
AT FHIY FATE, WL I F IO A9
FHTY 7159 a7 F |1 AT 7297 F |
iy Ay fawrfeg 4, o fawfr
=0 95T | fqaam & 1§ 3 T
TET Argar | 9z foe & ) CwEew
ars weer sfeefafem o dfeaw
affafadra " 1 wEw a@r fawfor
W7 & 799 = AN F WAAT
AT fegrfedt &1 1 wav gaTO A
AT wEry g {7 3T a1 w0 afooe
a2l fFar s mw fam oov f2a gane
Fw 41 oftfegfy a7 § aga= gt @
& %, gure W F7 gaF fewr g
aET & wravErEr 8, e gw e
¥ fr zova g, foaan gw wfafa
AT § WIS 08 TAT ATl AT FA
F fad wwaw g @ &) 9z 91 AT
HAFEAT 3 FTAFT FC 99 T80 qA
FT wAT A7 A1 mETdE g F oAy
wafrs aarar &

gare frenfagi & =i &1 =
A7z 41 wArgta fawta g @ § 399
Froor & sntas, areifEs, Tt
gormafas wiw wafors | T AT w i
H, zar¢ @gr ¥ faarfaqat ¥ @t A
avg ¥t wAEfa ¥ =1 F 9% 9 g0
frams ¥ wr 2 | 97 A% 29 AT WA-
few &7 T goTe 7 F4q q9 gF GHLAT
Za gl g1 awAr | faar 3q FTI07 F
naT 57 T T AF g1 "AWAT
ZH wysr 53 fF oF wiy a5 q
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|#7 Yawagare wetsiesit svefear)
ZwTe agi % faenfaat v awar dw
g1 AFIAT AT FATE I FT 4FFGT IF FT
il w7 fam 917 729 wuA e w5
I wean 1 zafy & fmr e F
WTAT ATEA #F & AT ARGK T HUATEHF
2 W% fax gwr? msrA &, gZare
U FT AT /AT F A9 T 30 FHo0
ag g f& gn 37 wrdr famiamt w1 5%
faorr &3 & o = 9w 9% aediear 7
fawre &% Wi 2% W IF FTIN] 97
fasre 7% i faom Agww & wegar
A1 AT WEAA Fv wfawr §owe wm
wr el it &, ¥ag Wt ¥ g oy,
w1 f& zarr fogr avva A1 oA Ad,
gary’ far faergm wafas gom o
gfez 7 § frdaa s=mr s v T e
ey 7 faarr w7

awfa wgEm, wwe gu migqs
FITN ¥ I AT OF WIEHT FTAX F
e & arz ot o7 o8 Yaar 2 fr @
woE! A& A4 fwer avy, & oavw
q W1 gl w97 @w w5y § 399 48
fezar ¥ @ =T www, & wow AR
9T FET F ®G F F1 ATHAT, AT IAN
FEIA F2T FAT 2 |

FIT ZW F Al WEATE Wl sAw
UF FTIOT ¥ AT FWIL AIKIT KT qAT
gifes Arfagi F afvowest are
W ¥ yongear HAT T 2 | WAL AW
#1 wifaw feafy moa 7 @t 917 ag
wgare 7 gy A1 wAr frafa mwow
g FAT | W W qEd 9rEr R
AT qEAT 47 ag FATAT 3T TEAT R,
GEART T {EA AT FAAT FAT TAT 2,
W ¥ 7 T A SATAT 3 T § AT
qfY STST F7 FTGT FATIT AT TEAL F
ar #iw foar a7 wzar @ AT W

T foar & 4% wraA smar 3ot
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Tt g€ wErE & wrowr for & fawoo
¥ e A ¥ A7 A= 0 fraraar
2 o1 zawr afrorg a7 Far 2 W
Atfa® weaear F  Frewr,  a7AT 2%
wgWiE & Ee, gwre i
faemdt & fawrr & wedw qmam @
771 & Wi gawy fa faear 78 70
& fam w7 a® zg  wfas &e0 #7
ar Ag &7 &, wriaw feafy S a8
FT 7 A4 AT W TZ ATVAT F1 (& ZATE
i HTH &9, qZ AT &1 AZT A%Ar | fFAAr
RIE G C S S B
AT 347 41 240 F7 241 eqf AH ATAT
A1 AT | W1 ZW WA £ AWL A9 A
AR T JwqT TFAT A1 FAL A7 A 7
AT A GwEd T A #1 AfAATT 7
IR 77 ATA T 41 AT S |

aarifa v =T, T w2y & ararfas

- FrTfT E ;) aRr amtiaE geat § afada

Z W 57 777 & 19frada wre § faarfini
T gz qrerTl 4y fF & TE 51 w577 w0y
wE w1 ST 7 A wfa ¥ wger AW wT
Cec i IR (A G E U U £
Zq WEAT:, B AT TARH AT A1
e AW oAz T AT qE AT
wrar 97 forer qyAr AW F qF T
o7 gyt farenr 1 FgAr A WEA 97
forsq weatoF #71 FT FF A9T § I
AT A[E AT {67 § T AT 95
f foreg 1% & wreAw & A AW AW
TEH ST AT WY WA FOAT AT 57
wFAT 47 | AfET Wi T q 77 WAT
# 5 7% % gfn foer & a2 =ar a8
1| wEAsy § WA TR A 4% afe
w47 37 wAr wasr g frrn
afed wiwr feafgaz # froowe aw
forer %1 a1y AE WAAT F A1 A7 IWET
wt & W & fau arar & | aE el
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7 ot arwifor gedi F afvada gl
77 o% At &1 fmaw a fadw
T ZHIT wEI § AE0 F 9fF wrav
T OWEAT @ FATST YA A
argdl g fF o a7z 7 ST azd amd
T & weEar 41 fx car gfy gzfoa
FI7 ATAT J=@( §47 AT 97 47 AT
“E MTFT TG J90 750 @ afrwwaT
=T W 97 V8 74T I1HT qiav  fEAr
A | THE AT W OHIH ZATL AW H
=T ATE A A agAr w1 i E e
Z1a AT wEvE £ |

-
4
a
2

&1 g Alfa F FOT AT R T
q TH A7E AT wEAAEAT G 0 F |
ST ZATE 397 | I avg 1 wAwEfq
az1 1 ¢ g i s faedy &7 402wt
1A HAAHT AT £ A A offE e TEF
AT 2 AT g v W ofage
T HHA GF Wl 2| g9 A FT
SITE WS GAW A AT TR wE 9A &
ATYI] FAYH H FAT AT TRW W
T famiv & fau fFar 91 1 55 wwg
agt o7 ofwEww w® gwr W7 gEE
AT AEAT W q3W & fAmior ¥
fra % 4t o wreare et 017 |l |
FEIL 9 ANA AF E; AL 967

T TNE F1, 9@ Fi fanior gar sive sa

sfafaa o g# faonfedi & ardima
§ dcfemmE T @ d | g7 fAardia
w1 @rr @7 faaar g a1 & anfew
WA WE ®7 3§ oanfE gy
T AT WA T T T A 7F
AT & AT AE AT fen it Ay |
AT FEAT R G A7 A7 AT E AT
AT AT 9% AT E Faifn gwidy 77
.7 WAA K FIA F (w0 71 27 a9 2
w7 FAA T 97 A wia qv sqra
I OA1 WATAFAT AFT AGHT | AFT
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For 7 fa wror w0 AYEENE FT FAAE
Taa § v Tz q e F oA
gz fFar war 2 ) w9 AW I A
FY A F70 § a9 AT HAT A 2
HT AT & Avgrd wiv WA &
fam dare # 1+ 7w qvg &1 W1 yqafy
ZHIT 3w § a1 2y wE & A qm AT
Fga AT AFA 21 @ 2| gafan &
H1gar g & gardt A avgar &
w1 qv | Aifaa & wae 9v fqug
FL | WAL FIE qAT FH O OFIAT T
ar wwEr aEft ¥ oawa fwar soa
W7 AIFT TH AYE AT FAET AF
FOIT AT I 4 FT weAaear wAr ¢€ 2
ag 3w Agf gril |

wamifa ag@Ea, 3 @ AW F
die TradTfa® wreor ff fraad 3 2
wada ¥ fedr 7 feay & Tfas
ad ¥ A AT T AT fee Fw
wiAq F dafors g3 F 9 9n @y
A wE F7 frar @ oWy wAfad 20
Faq foeqor S5 af & a8 § gt
qifaat & = 97 sEfos §7 7
ot vrora fa 1 waqw wvr fran & fome
IH ATE W A9y wTAEr qar EZr af
70 WS A & war 97 39
wefat 41 frafen 41 et 2, faae
q At wnare g aied e
wAaT 2 1 waar 9 famifagt § 939
§ ot Tl FT AWET W oqA7 F
T TH 9@ T AW qORT |
g FAT AT wEr 7 famE wreep
|7 AW H SHATE T AAqAATZI N F

A

=q AWa zAT7 39 § A1 faaifaai
T WA A T 7ET 7 THA AT gAY
ALHTT TIHANGEF FIAAT TSHT FT2AT
£ 18 AME HTHA TIAT FT IAEIO
FTAET ATEATE | FWIY WEA AAW
F weq wdr A7 zroEr a=wE Ay F



325

[ famagme wmatas o1 f3ar

fagra #ar ¥ #z1 fFseda & H9899 39
qrEAAl A OFIW KT TR E |
§ 39 auq S W 9r W7 97 A4 7
arg? fagar a1 & 777 4727 q2Eg
& faar 217 qur f& & g § ser
T g & saqw & w¥7 § afaa
FIARAEAS T Q27 HAFA-
Fz7 & F77 f5 & wrw qm zAfAC
a#t mrar e 9 sa famis srdars
T w7, & agm fw um sEae e w
waF 23 % & a1 faek safar oman g
fe w7 ag 77 w2t @1 st g oA
& sa¥ fawre g 37 # fefaforad
T T AT | THFT AATA A2 A7 A
rm’l:hou&aud timessno” from your party’,
FWIT WEA 9IM F WG F HRA WAl
74 2 % 34 wraeAl 5 F9an &
T 40 | T ATEE guAl URAfAF
A fag w79 7 fAar 51 & g
1A WEAT HEHI ATA AZT AT ZiAT 7 |
THH AT weHAEaT I W FFAT A FAT
HIFA | F I ATE ¥ OF AL AT
THET T AFATE |

A6 HARA TA AT ZATIL
HOFTT & GO H eq75q7 327 Faaedr
qAT A7 7ET 7 faasr gwg § |50 3w
B I AYE &7 YUAFAT T@T F7 fyey
w3 71 famdfant 3 3fEq g &
EYE AHA 9T AAIEAT AZ BT 20
AR Y5 91T 099 41 F, AT 2WET
fivig &% ARa 9T AET EAT 2wy
zgd W Az WAt 7 f¥ sERE F age
#ragv w3z 31 J19 2  faaifaay
F feqraat ¥ azadr AT TEAT 2 |
fom faw &a ® fag fag fediow
g &1 %2 ¥ W wesraeqr faaerd
zar 7 | frarfemr & fam g 3
AAFAT % A2 E, A F A1g7 F 497
T WA £ TAATE W &t wizavzar fae-
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fagt &1 &« wvwe wqdr fqmar
1 ofrag & 3 g A faenfan
¥ 0% q77 W fagE TAr 2y wrr 2
AT A WAT BYIT 02T A0 97 37 2
17 W TR BT A7 F7 FaTr 2

ofa™ FuT JIETY §7 A9l Ewia-
iy w1 qfvaa 341 snfza anfw faar-

fani & a1 sf9a w7 a3
¥ AqE AtAd 9 A1 &1 7EIA
WOOF AT FEAT ATEAT E 1 FA W

A=A H wErsl 4w ¥ oF faged
foraT ar7 At o Ao WA Ar, faw ¥
frar #ram w97 w97 ar, @
WA oW Ay W omaE o
THAT ATH AT qIEW H T K A
oA | I ANT IAF AT A O0F
AT FTF g7 T AT 1 AfEA 73
T AT WA F AT AT FT HE A Ay
T AFAT 2 AT WA A9 FAT ATH
ser AT § 1 A oAy feafa g
AR AT A1 TE 21 mare famedd
T AT FT 997 FET F490 WT IAF
fraT ®1 #1or AT &7 AT AT A7 AT
fax &1 2 fs faarfaar 7 s q=31 &
Fa AT 39T qfroEegEy M 93w
T AT { AT FAHY W AW WL AT
Az TTHRTT AT AT AT 1797 27
HIT AT HAT T FT A FT AVEIT
T W7 7 gued fdgr v vEr 2

:
afar & sgar f&  avwre oz g
BIEN AT & INT WA I K WA

F VAT AT AT AFTAT

TOTE WERA, § WA HITH ATHA
3599 FIT FT T FFAT ATRAT Z
& wrgm famfeat 7§ g
F1 41 At 9w gAr fF 3AF w97 WA
dx wrEr mar W (FEedi agm ar
T AT INF ATZ TE FA A AT AL
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gar zadr afaa & frafen

FTOHET AT | AR T AANE] F
397 AT AL 99 fdr om0 wa
a1 & #fag {5 asgawr & o fiaa
et 7€ 2 A FET § fafagy
T azAr "y 9Ar 2 fRawr ada
A2l fdar @ wwAT 20 FF AT
AR BIZL-SE AT AT S T80
AT g AT TAEr AT A A A fw
A g oA 77z 47 [gaieq® Fawr
# Ifaw IMHA IWATTTIRIZ |

a=q wiwm 0 @t fgarfaar &
WA AE FAT AT IAET T HqA
warfaas 7 &y o gur | warfaae A
w21 34 PE A g T 0w 7w 3@ W
GiAEwfFs swdEae § v a1 fae
a7 qpy war | # feredi fonE 4R
¥ fawafes & @ 2 @fsa =77
frad adf fadr awr & 1 0w AEE
&1 g1 9v fazen far @ 2 @@
g FY HIZT HET 4T 7 fzAr
s 2 1 a9 fgadt sfasas
& 9T 71 2 fF gw oare 97 #1 FT
w75 wEr wfgy 0 ww W
Iy FY 48T U7 H1F A1H AGN EAT F
#IT ATl o F 9l 2 6T w0
FTAZ FEAT AT 2 1 W7 FET
ST AT T AVE WY BET BIEN G FT
a9g & Iw & wfzy Far 9r @ §
FifE garT avwre aag 97 A ag
A4 QA" § | THI ¥ A7 AHAT E
i |1 a9 s ATE AT A AT T A
Zaq a1 faear 2

HeAw WElad, TAT avE & s
Frewr & gare arafas wreafaa,
FT §Fwgel 07T w@w & faeniaay
#Y mart ¥ et avg &1 awed
Y& w9 awt & et g
forerr 41 T & WY S F TS0 FATHT
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¥ gA WA 2 AT AR 92T wasr g
FAARE | I ATE FV A wEwaqT
F wror faardl woar faamr wE
A FT A # 1 T Avg A7 E #fz-
areat & 1w faenfaat iy fqaemt &
vaw A2f fasar 8 1 uF avw Ar
Figr wrar # v F=wi @ gzar =
1T Zad ATE IAF1 fraraat ® w3w
gl frear w17 waw F g fEan
AATE | FTUHIT FT AT 2RI
A& ATHA THAT ATAT § AT THE
fagfr e fr I ag sw 2 | =
waEarT ¥ faard
"Bansi Kumari Bhat becomes Shamima
Banu Horrible consequences of Kashmir
Admissions Policy. Eleven students of
Anantnag in Kashmir—Roop Krishan
Raina, Piaray Lal Koul, Kanya Lal Raina,
Bansi Kumari Bhat, Oma Shri, Roop Lata
Zutshi, Piaray Lal Thaploo, Mohan Lal
Thaploo, Chaman Lal Koul, Roshan Lal

Koul and Ashok Kumar Pandit—have
embraced Islam."

Tz i uvaw w7 fon, wean
Hrr A0 IR farogmn 30 wAE

SHRI AKBAR ALI KHAN: Which'

paper?

SHRI V. M. CHORDIA: "Organiser"

st wo Fro wiw : wfarEaY’
FFA ARG R |

| fawagmr waemear stcfear
ar ag w1 qrafiEt sfy & gare 97 &
TR & 39 qfeomeasey gaw far d

"Last year Government admitted
students with 37% to 45% marks in
preference to those who had secured 55%
marks or above. This preference was shown
to Muslim children and VIP children. Many
students appealed to the High Court, and
the State Government had to cut a very
sorry figure."
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[ Vet 977 weq e Syelea)
TAR 404 27 74 4 @A F & gw
TVART & AT AVFITH T4 AIE FT T
fgar sar 2, zafay 2w q9gv g9
T IAAM GZ FIA 2| I ATE &I
219 HA@T W7 9 7 AAAT TE W7
TH AT T VAT T49 W ZAT VRl
T3 AT T 29 4Z 447 F R oaRTA
" 7% Az Err |1 aarg onfea 3 3z
AT dg AT TAL 2 TAfAA T graAr
FEar R zare oA 40 2 far | ol
SR EL IR

AT &rEa g 0F sy Jifer
" A1 w7 agr & it ar | 371 3 a2
gy faamr B oufess #wass W
qfae= Zm\ & {77 41 qaaE 994r 2
T 9% gaw w5t g fe oaz far
W7 AE W1 FET F | AL AT AT oA
FTONT F1 2% 981 fF0r s, gave sars
w wnife efad 7@ 21 7wAT 2 1 gafea
daa starfors wrTor &1 27 98, aafaw
aif g% afas site gomafas e
AAT FTVOT FT WAAT F7% A4 A% 74
FART FA ARN F40 A4 A% FH1L AT
AT AT F1 AFA qE Aeed T8 2
afex feafa o a7 7 gza¢ 217 ot |
ATA AT 297 § 27 qAAFAT F1 419 fam
w71 2 & agr a3 9 A A a7
HIZT ST 4T, J87 07 Hewm dre fay,
FET 97 q¥ qA1 f27, @ qw garir
AT AT A A% HOATE TE TAT
Arfaat & wrew 2 & & Igm f gore
weAl WEEA THE 4T H FW A1 AT
“AME w4 g a7 fq=re fEar am
Frerer gare wrea & wlava a7 famior
FA a7 A1 faagrdt 2 7 S a7 a%
U7 gareT Afaea svae g1 7% | T
far arawrs 2 % #39 gATd AT
21 48), ;T ZMIY TAATAF A A F
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Fgad are 7 favg 7 a7 fava &
FF UF SH GIAAT O qA07 oA
a9 A AT AT WA F wrET fawar
7 IAF0 qiaAwy | A A )

oo WA, 6 dt & 9 AT
faa sara zar argar § | Fa8 759 a7
419 FZA1 ABAT § R wrw aw omwa
foadt wafear aard o Ian faadt
famrfoor 1, st (Fmaifaa w37 &
vz B2 | 7AW fweAT g AT zarn
F7A A wrAvaFAT 921§ Gar 9@ 2
FNTY I AT AT & 84 T F920
faut® & ot qar @ waw gaa it
a4 %79 7 77 {0 Fm Ay A8 7

zaer faaza gz 2 f& gwrer 2o
A 2 A faardt ofr weEfy #
v 7 gafas 981 @ a%d, 9T -
Af zen 3T &€ qFE g g
Aifgn =i wwEfa W IaE IvEn
a1, 7z & 3faa A7 wwwar | S fow
wa zEl &1 fqa F@ faog F w1
gr @zA1 Jrfgr foma zwre dm o
wfqmr sssas 1o )

At # wg s 5 favafaa=m
F1 QU FAqEAT A1 AT A1(T, T
i1 AETATHT T =91t | 99 8% 43
g7 Jrganfa wir q@ &7, gfem
qaAW FIA AT BATAFRAT AR BT
aifa 1 Tvgfa s & f aw fasm
F¢ o1 A Aer ST 1 gfew @@ A
§ ARY ATt FAAr 7, FAU R AA-GH
FoH AmT &1 A £ fee g 49
oI FT 7% 2 % g21 fAge=o
faamdi o zagamfa # @@ &3 2,
THT &1 9= 7 2| ¢ & 39 avy A2
FAdT a1 4 1 &18 (=er 9@ ¥ 2
T AT a0E T UAZIA qTFR FAT
¥ | wfay wyaw fawafan=T & 39
T spEEqr FET wfzn S famnfear
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FY forat &1 99 9% 3991 29 F7
% | 9F aF 2 A2 W AT AT DE-
WIET ATEl 9% A7 A=A 21 9Far & |
AL AR, HF AT AT gAT Z00 B
AT 3% AET far =6 A1 19
qrarEd 7y T | v S F are
¥ wrearad g1 9 2 1 e gar av-
FIT FlT-HdT A goafas w=Hiz w1
Wt IV FT AT 2 W THET A9 A
AT USEIT G Z1 AT 2| oAr
=EEH F aT¢ H AT FiqA & FB 947
arfra agr w | § grden e
a1 seifaafor #9 & far g 2 f7
%1 07 719 F {7 Iwfiare & a9
FIH FTATTEAT & I T TAHR1 ST
OF qT9 FRIGl & A9 FIH TG F
g fer st o gaE faa faed adar
FT 70 7 @1 §1A |

o ot aga 7 FEE 0de oo
Ao i fFm &3 wo e THo FIH
AT H SATETFATHAT & | 9C 3T 7
ATTAT AR T AT A FHT FE AR F
TR | zAfar a7 AT wrsfEa #7
YT FT A7A g2AT AT |
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1200 RSD-—4.
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weamEl, grearaRi va faeaay
& A1 7vrF AT Anfed | wrer forsgor
geqat & fanfoat &7 wem wr 2
T 397 |1+ 7 forsgor aegoady 1 fasrey
FIT F WAEFAT 2 | HEATHI W
fanfaat & st ase &1 g
AT 2 | wafAr g7 emaedr o €Y
st =i |

EFTAY, FAZIE, @AW &
T owifz &1 wwem Z31 ) 9w
™ fmg v ==t grir &1 T 0T
A Ao FEgifeEg qwE oada &
7o 7 7 7 1 fagaw faar & 9w o
A = ¥ FF T AT FTOW FT
5 0 & fag wrf 3w g a
WH T FA FE A FO ST
a1 @9 g weer 9z feafs @z ®
=T F1 AT W AW § wImar
A&l AT | FHATE |

The question was proposed.

SHRI G. MURAHARI (Uttar Pradesh):

Sir, I move:

1. "That at the end of the motion the
following be added, namely: —

'and having considered the same, this
House is of opinion that the following

measures  should be taken by
Government to meet the students'
problems: —

(i) compulsory and free education

should be provided up to the
Intermediate standard;
(i) "fancy" schools should be

abolished and uniform type of schools
should be provided for all;

(iii) restrictions on admission to
colleges and universities should be
abolished;

(iv) education should be imparted
only through the medium
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[Shri G. Murahari.]

of the mother-tongue or regional
language;
) students' unions with

compulsory membership should be
established;

(vi) free education up to the highest
standard should be provided for the
students who are socially and
economically backward,;

(vii) ex-Government servants and
ex-Ministers should not be appointed
as Vice-Chancellors and Principals;

(viii) arrangements should be made
for low-cost hostels and cheap meals
for the children of those persons
whose monthly income is less than
three hundred rupees and Government
subsidy should be given for this

purpose;

(ix) no restriction should be placed
on political parties starting youth
organisations in the universities or
colleges and on the students for
participating in them;

(x) arrangements should be made
for providing jobs according to the
aptitudes and qualifications of the
students who have completed their
University, College or school edu-
cation;

(xi) entry of the police into temples
of learning should be altogether
banned;

(xii) the principle of "equal
remuneration for equal service" should
be immediately implemented in all
government and  non-government
educational institutions;

(xiii) the teachers should ordinarily
have the right to participate in the
politics of their choice;

(xiv) the State Governments should
spend 20 per cent of their budgets and
the Central , Government 10 per cent of
its budget on education under any
circumstance;

(xv) inaugural and convocation
address by Ministers and government
servants in the temples of learning
should be strictly banned;

(xvi) special emphasis should be
laid on technical education;

(xvii) an impartial judicial enquiry
at the highest level should be
conducted at places where firing has
been resorted to in connection with the
students' agitations and the officers in
charge of the administration of those
places  should be immediately
transferred;

(xviii) all the persons arrested in
connection With the agitation should
be released unconditionally and the
cases filed and warrants issued against
the student leaders should be
withdrawn;"

(The amendment also stood in the name of
Shri Rajnarain)
BEHARI

SHRI BANKA DAS

(Orissa): Sir, I move:

2. "That at the end of the motion the
following be added, namely:—

'and having considered the same, this
House is of opinion that a high-powered
Inquiry Commission, consisting of
Members of Parliament, Educationists
and other eminent men under the
Chairmanship of a Judge of the Supreme
Court be set up to inquire into the causes
of the widespread student unrest in the

country'.

SHRI A. P. CHATTERIJEE
Bengal): Sir, I move:

(West
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3. "That at the end of the motion the
following be added, namely:—

'and having considered the same,

this House is of opinion that
a permanent
negotiating

machinery should be set up at the
Union Government level to look into
the grievances of students and to serve
as a means of dialogue between the
representatives of students and the
Government'."

The questions were proposed.

SHRI S. K. VAISHAMPAYEN
(Maharashtra): Mr. Chairman, before I make
my observations on the  Subject-matter of
this motion, permit me to thank you, Sir for
giving precedence to this motion. It shows
the importance  that  the question of
student unrest has come to assume in recent
days and in our present day life. It is but
natural that it should be so. Everyone of us—
the parent, the teacher, the educationist, the
administrator, the social and political worker
—has a feeling of anxiety in each one's
mind and we are pondering as to why the
student of today is so uneasy and angry.
Students are but hopes of tomorrow. They
are the makers of democracy and the nation.
They are the preservers of all the ideals
that we have struggled for. And ifit is
found that this community is amenable or
has been  amenable to an anarchist
way of thinking, a trend which will blast
the very foundations of our democratic social
fabric, where is the hope? Is it not a red
signal for all of us? We  have,
therefore, to pause, analyse and find out
real measures which will try to remove this
unrest.

[THE DEPUTY CHAIRMAN in the Chair]

The student community and the unrest in
them is also a delicate question. The
community, let it be understood, has both
the potentialities. It catches Are like a dry
stack of grass under certain conditions, but
it really can be an atomic power plant
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useful for the healthy growth of the community
as a whole. So, I expect and wish that the
debate on this motion be an objective and
dispassionate one. The views expressed
here by Member, may be critical, but
there should be constructive suggestions also.
Let it be noted that if we do not act jointly
now, the present trends will not only mean the
end of law and order and peaceful conditions
of growth, but will also mean an end of what
even the Opposition stands for. The
problem has, therefore, to be analysed firstly
from the point of view of the immediate
present, Viz., what exactly happened during the
last one o, two months and, secondly,
from the point of view of long-range solutions,
namely, the deeper reasons behind the
outbursts. I shall, first of all, give my
observations  about the immediate present.
It is true that there have been cases of
student indiscipline in the past, but they have
not been so widespread and violent. What
made  the students almost in three o, four
States so angry? What were the kinds of
grievances, what were the methods used?

All these need to be examined and a co-
ordinated picture formed. What  does
the factual analysis of the events that

took place over the months of September
and October point to? Madam) before I give
out my analysis let me point out that I have
prepared detailed statement of these events
from the reports which have appeared in
papers like the "Times of India." I have
tried to read minutely the reports about all
these incidents of student unrest. I am
convinced that a clear picture, a clear
impression can be formed only if a co-
ordinated view of the events is taken. I have
tried that and I am submitting in brief my
observations  thereon. In noting and
reading these reports there might have
been some mistake or omiss,ion. But thig error
will be th, order of three per cent and not more.

Now coming to the factual analysis of what
happened during the last two months, let me
put it in a summary form, in brief. The
analysis covers
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[Shri S. K. Vaishampayen:]

incidents over a period of one and a half
months.

September was a month of student unrest in
Madhya Pradesh. October was a month of
student trouble in UP. and Bihar and partly in
West Bengal.

In September there were altogether 48
disturbances at 40 places. Out of these only 4
disturbances had some relation with academic
matters, and there were 8 other disturbances
which were of a non-academic character and
which were also on paltry issues.

In the first fortnight of October there were
27 disturbances at 26 places, two of the
disturbances alone having some bearing on
academic issues, whereas 5 disturbances were
such which were non-academic and having a
bearing on paltry issues.

Coming to the academic issues that were
involved, what were they? In Delhi there was
a demand for the abolition of the Bar Council
examination. In Warangal there was a de-
mand for the transfer of a lecturer. In
Kozikode there was a demand for better
hostel facilities and reduction of fees.

In Bombay there was that incident about a
girl's mouth having been sealed with a
sticking plaster by her teacher. At Lucknow
there were demands of the Ayurvedic College
students, but. these demands had really no
support among the student community. In
Jammu there was the students' fast, in the
Agricultural College.

Coming to the other non-academic and
paltry issues, let me enumerate them in brief
before you.

In Bhopal there was a scuffle with the S.T.
officers. In Srinagar the students protested and
demonstrated because the police detained a
lecturer, for interrogation in a sabotage case.
In Sibpur, in Calcutta,-there -was a scuffle
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between students and people which took place
about four days earlier. In Jaipur some articles
appeared in a local paper about
mismanagement of a local hospital, and
therefore the students of the Medical College
struck work and demonstrated and protested
and there was a disturbance.

In Rohtak there was a protest againsi 'he
arrest of , Jan Sangh M.L.A. In Bankura there
was a hartal by the United Leftist Front and
the students joined that. In Jammu there was a
clash with a Minister's son and therefore the
students went on a strike and protested. In
Jabbalpur there was a clash with some people.

In Samastipur in Bihar, there was a figW
wi'h a cobbler for charges about boot
polishing. In Sahasra the students wanted to
break the C.M.'s meeting. In Calcutta there
was a clash between the N.C.C. noys and the
transport au-thoiities. in Kasargode there was
an agitation abow the appointment of a
Commission for deciding the boundary
question. In Trivandrum there was a demand
from the students that the pay scales of
engineers of the Electricity Board should be
improved.

Taking these non-academic and academic
issues that were involved, we should try to
deduct these from the total number of
incidents that took place, and we will find that
56 disturbances that were there in the month
of September and the fortnight of October
were the result of the incidents t.-hicii took
place at Indore and Gwa-lior and later on at
Lucknow. All the rest of th, disturbances
which took place at other places were merely
a soil of cha* reaction to the incidents that
took place at Indore and Gwalior and at
Lucknow. So far as these are concerned, it is
also very important that we should try to
know what exactly happened at Indore. At
Indore a daily published a news about a
scuffle between two student groups and
alleged that the students of the Vaishnav
College had attacked the other students with a
pen-knife. The students became angry and
they demanded a contradiction from the
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editor. The contradiction was not given and
therefore the students went and raided that
particular press and attacked the editor and
therefore the situation became violent. This
was the whole incident and as a result of this
Sec. 144 had to be promulgated by the district
authorities. This news reached Gwalior and
tnere also the whole atmosphere became tense
and therefore the authorities feared that there
would be some trouble and they promulgated
Sec. 144. Later on the students went on
defying the ban that was imposed. There were
clashes, pitched battles, in Indore and
Gwalior, and then later on whatever happened
in other places was a sort of chain reaction to
these particular incidents. Whatever incidents
had taken place in U.P., the demand of the
students is that the police excesses that were
committed in Madhya Pradesh should be
enquired into. The 36 disturbances that took
place over a period of 1-1J2 months in three
or four different States were the result of what
happened at Indore and Gwalior. This is what
made the students angry. Some of the features
of these disturbances were almost of a
particular pattern namely, that the processions
were taken out in defiance of Sec. 144 that
was promulgated or in defiance of the curfew
that was there; the processionists made police
vans and police chowkis their targets— that
wa, one very significant feature o'f all these
56 disturbances which must be taken note of.
Another feature of these demonstrations is
there was damage to railway property, tele-
phone property and other things. Here I must
submit that at the three places, namely,
Indore, Jaipur and Gwalior, the press ther,
was attacked, the editors were attacked.
Midnight attacks were made at Jabbalpore,
Gwalior and Indore. All these must be taken
note of by all of us as to why there were these
disturbances, what form they took and in
which direction they were led. Besides, there
are two other significant facts which must be
taken r.cuc of. I have gone through every
report of these incidents and tried to find out
how many students were
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injured and how many police constables
were injured.

THE DEPUTY CHAIRMAN: You must
wind up. There are many Members who want
to speak.

SHRI S. K. VAISHAMPAYEN: I have
taken ten minutes.

THE DEPUTY CHAIRMAN: You have
taken fifteen minutes. You will have one or
two minutes, but you must wind up.

SHRI S. K. VAISHAMPAYEN: What I
would like to state is that an equal number of
policemen were injured in all these
disturbances. Secondly. as has been made
clear by the Home Minis-etr in a conference,
30 per cent of these demonstrators were
students and the rest of them were other
people. ;Sb, all these facts must be read
together in a co-ordinated way and then we
must try to find out what exactly must be done
about all these things. Since there is little time
before me I will be very brief in my
.Observations. Following are some of the
irresistible conclusions which emerge from
the' above facts:

(1) That the- demonstrations or protests
were not mainly for academic
considerations. Only 6 out of 75
disturbances  were for  some
demands concerning studies or
facilities in colleges.

(2) That the students today have a
mood which sparks off and once it
is there, the same is used by
unsocial or political elements and
the students are led into violent
situations.

(3) That there was a law and order
situation and the police at a fairly
large number of places interfered
when the situation became violsnt.

(4) That entering into educational
institutions by the Police unless
called for by the authorities should
have been avoided.

(5) That there is a master-mind behind
which may be a bearded one or a
bald-headed one.



341 Motion re ividespread

[Shri S. K. Vaishampayen.] It is therefore
necessary that the students should consider
whether they should agitate for non-
academic issues and if at all they have to do
so for their own demands, whether they
should take to violent and anarchic methods.

A consultation machinery to solve the
academic issues of the students should be
evolved and they should be saved as
promptly as possible. Further, the Home
Ministry must take all preventive measures
of isolating unsocial and mischievous
political elements before any situation like
this flares up. These are measures of an
immediate nature.

The real remedy lies in going into the
deeper causes and long-term' solutions. We
must think more seriously and with
sympathy as to why the students have
developed ain uneasy iemperament and a
mood that can be easily sparked. Students
are uneasy and disturbed more because there
is an atmosphere of purposelessness. An
environment of a dangerous vacuum! is
growing around them and the students are
exhibiting the effects of the same. This is a
result of a number of factors, social,
educational, political, etc.

The students community is like a kite
whose thread-line is cut and which ig
soaring in .any direction in whichever way a
gust of wind may carry it. Is this state of
affairs very happy? Shall we allow this kite
to float without any direction or destination?
For this sorry state of affairs we are all
responsible. A students, as he is .coming up,
has no care of the parent, no guidance of a
teacher nor any inspiration from the social
life around him. This has led to a state of
vacuum, uneasiness, carefree attitude and a
desperate mood among the students. Let us
all come together and see  as parents,
educationists and administrators, that this
particular state of vacuum that is there in the
minds of the students, which has come to stay
and which has resulted in an anarchist way of
thinking among them,
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is removed and that the student community
is made to play its rightful roie in the
country.

SHRI A. D. MANI (Madhya Pradesh):
I am glad that the House is having an
opportunity of discussing this situation
arising from the widespread student unrest in
the country. It is difficult in the course of this
debate to prescribe what one may call
'readymade' solutions. It should not be
exactly assumed that the student unrest is a
malady for which sulpha treatment or
antibiotic  treatment would be immediately
effective. I have been trying to study this
problem in many of its facts and recently in
the City of N.agpur I addressed a meeting of
800 students on this question. I have
discussed this matter also with some of the
so-called student leaders and individual
students and I feel that the present student
unrest is a heritage of the past. We had in
this country always yielded to violent dis-
turbances. If there had been any un-
dermining of respect for law and order
in this country, that undermining started from
the days of the States Reorganisation
Commission. The House will recall that the
Government had taken a decision that the City
of Bombay would be Union territory and that
there would be a bilingual State of Bombay
and Gujarat. This decision of the
Government was defied in the streets of
Bombay and the Government yielded to that
agitation. There was a hunger-strike by Mr
Potti Sri Ramulu of revered memory
from Andhra Pradesh and the Government
yielded to that agitation and announced
the creation of the State of Andhra Pradesh.
I am not suggesting

1 SHRI AKBAR ALI
KHAN (Andhra Piadesh): May I correct my
learned friend? it was the commitment of the
Congress for the last 40 years to establish
that State.

SHRI A. D. MANI: I am just coming to
it. I am giving a historic survey of the causes
of the student unrest and (lie present
lawlessness in the country. Government
itself wa, undermining
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respect for law and order and has made it
clear to all concerned by its example that it
would not take any immediate action unless
there is a violent disturbance.

SHRI AKBAR ALI KHAN: We question
it.

SHRI G. RAMACHANDRAN (No-
minated) : Why not Mr. Mani go back to the
original fall of man?

SHRI A. D. MANI: I may even go back. If
the hon. Minister of Education would examine
the files regarding the student unrest, they
were much less during the period 1947 to
1954 and after the States Reorganisation
Commission from the manner in which the
Government yielded to violent agitations, the
Government has set a bad example of
lawlessness. We cannot biame the students
because they found that by leading a violent
agitation ttiey commanded greater respect. If
the Government had insisted that any lawless
agitation would b, seriously discountenanced
and that they would not take any decision
under the pressure of circumstances, they
would maintain respect for law and order. If
the food supply at the canteen is un-
satisfactory, the students feel that by staging a
demonstration in Delhi they can command
immediate attention to their grievances by the
authorities concerned. I am afraid all of us, not
only the Government but Members of the
Opposition and members of political parties,
are responsible for the present state of unrest
among the students as well as unrest in other
walks of life.

The second point that I would like to urge,
Madam, is that the country is getting tired of
this  so-called parliamentary form of
government. I am not suggesting that we
should be over' to a form of guided democracy
or presidential type of government. But
Parliament and the Legislatures have not
offered any effective solution to the problems
of the country. In Britain, Parliament was the
result of a historical growth. Parliament was
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first set up to curtail'the rights of the barons
and we know that this was the foundation of
the Magna Carta and the development of
parliamentary institutions in England. But,
unfortunately, here Parliament cam, as a
readymade institution as a result of the
Constitution adopted by the Constituent
Assembly in 1951. This Parliament and the
Legislatures in the various States, have not
been effective in solving the economic
problems, and the streets became the forum
for parliamentary and extra-parliamentary dis-
cussions. Suppose some matter is discussed
on the floor of the legislatures or on the floor
of Parliament, enough attention is not given
by Government, not the same kind of attention
which is given to a demonstration organised
outside Parliament House. It is because
Parliment has not fulfilled the aspirations of
the people that the people are resorting to all
sorts of extra-Constitutional methods for
focussing public grievances.

The third point that I would like to mention
is that the student unrest is a part of the
present lawlessness all over the country.
Yesterday the house of our revered leader,
Mr. Kamaraj Nadar, was raided by some of
those people who took part in the demons-
tration. I want to warn the Government that a
day is coming when Ministers' houses also
will be raided by people

1 PM.

AN HON. MEMBER; Yesterday it was
done.

SHRI A. D. MANI: . . . when people having
cars and substantial private property will find
hooligans marching into their houses and
pulling them out. That is because there is a
sense of despair in the country. The Congress
is the only party which has got the
organisation for governing the country. I am
not a Member of the' Congress, Madam. But I
feel that the Congress contains a number of
very good elements which can shoul-
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[Shri A. D. Mani.] der the administration
and the destinies of the country.

SHR1 MULKA GOVINDA REDDY
(Mysore): Question.

SHRI A. D. MANI: I am coming to that. I
would like th a Congress to be defeated in
some States to restore democracy in th,
country. If democracy is to survive, the
Congress Party must be defeated at the polls
in some States. It is because people find that
the Congress controls the purses of the people

SHRi AKBAR ALI KHAN: In your State
also?

SHRI A. D. MANI My time

is limited .................. and the Congress
cannot be defeated at the polls because it can
command better financial resources than any
other party. The people are feeling that these
people are going to continue in power, that
they cannot begot rid of. Some of them are
persons who will never find positions in any
democracy of the world but they are promoted
to posts of Ministers and are holding high
positions of dignity. Now we must restore the
sense of balance to this democracy. I feel that
the situation in the country is so grave that the
Congress must not think in terms of one-party
government tout must think in terms of a
coalition of parties to tackle the grave
economic emergency facing us. It means a
great sacrifice on the part of the men of the
ruling party because all men cannot be
accommodated in Cabinet positions. If the
Congress thinks in terms of one-party
Government, this kind of lawlessness will
continue with unabated vigour But if other
parties are allowed to take part in the
Government after the elections, w, may restore
a sense of. normalcy to th, democratic
structure.

Madam, I would like to go to another point.
When I was a student then also there were
agitations. I remember when I attended a
meeting
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and shouted slogans, I was interrogated by the
police after the meeting. In those days we had
a cultural revival in the country. Those were
the days when Sir C. V. Raman was about to
get the Nobel Prize, when Dr. Megh-nad Saha
had astounded the world of science by his
theories in Mathematics. That was the time
when Rabindranath Tagore's poems were sung
in every home. But at present there is no
cultural revival in the country. And this
absence of cultural revival is having its impact
on the minds of the students. The students find
that the lecturers who have been appointed
perhaps were recruited because they happened
to be influentially connected with some of the
Ministers or they somehow managed to
manipulate the Public Service Commission to
get into service. Madam, I am shocked to say
that a good part of my time is taken up in
Delhi at meeting people who come to me and
say, "Sir, we ; appearing for interview
tomorrow. Can you talk to so and so and try to
see that I am selected?" And I have always
said that I never interfere in such selections.

People have come to believe in this country
that merit does not count, that it is influence
that counts very much and it is this thing that
is eroding the minds of our students. People
find that the lecturers ar, not able to give them
any attention, that the lecturers are men who
have been indifferently recruited toy various
Public Service Commissions. Would you like
to raise any objection to what I say, Mr.
Minister?

THE DEPUTY CHAIRMAN: No, no.

SHRI A. D. MANI: I would take about five
-minutes more, Madam. I am developing
some points.

Madam, I feel that we must also reorganise
the educational structure and try to see that the
tutorial system is introduced. There must be a
tecah-er who will be in charge of 20 o, 25
students. H, will not only take th9:r classes
but go to their homes and find
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out what their problems are. There is no
personal contact between the teacher and
the taught at the present time. The absence
of personal contact is seen in the
indifference of the student who studies and
in his behaviour outside.

Madam, I would also like to say that
every college must have a bureau to advise
persons regarding employment. When
students find that when they come out of
college they have to stand in the queue for
jobs, that they have to get the influence of
somebody to get themselves appointed,
they get desperate. We must have em-
ployment bureaus in every University, in
every college, where there will be a
psychologist who will advise the students.

Further, the economic situation in the
country must improve considerably if the
student unrest is to abate. It is well known
that many persons are ' maintaining students
at the colleges at a great financial sacrifice.'
Whenever they find that the father is to cut
down on medicines or on clothing in order to
see that the student is sent to the ° college and
that the father has been superseded in service
because of the interventions of persons in
authority, the student becomes desperate.
The economic situation must improve. Prices
must be controlled if the student disturbances
are to come down.

Madam, I would also like the Minister to
consider the practice adopted by the Oxford
and Cambridge ' Universities of sending
down students who misbehave in colleges. It
is well known, as the hon'ble Minister of
Education will testify, that if a student is
found often drunk and going about with
undesirable girls, he is straightway sent
down in the Universities. of Oxford and
Cimbridge. Can that happen in our country?

THE MINISTER OF EDUCATION
(SHRI M. C. CHAGLA); We have the
system of rustication or dismissal. It is for
the Vlce-CnaiiceTiof TO take th? action. W°
use 'be words "sending dtoirtf is Prf—d. But
itis open to
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the Vice-Chancellor who has got powers of
discipline to rusticate a student for a year, for
two years or permanently dismiss him. H, has
got all the powers. They have got to be
exercised.

SHRI A. D. MANI: But there has not
been'one case where a student at Oxford has
gone to the Queen's Bench with a writ
petition as is being done in this country. You
cannot rusticate a student when the matter has
to go to a court of law.

SHRI M. C. CHAGLA: We have
fundamental rights.

SHRI A. D. MANI:. Fundamental rights
are there in England also. But nobody goes to
the Queen's Bench with a writ petition. Here
as the hon'ble Minister of Education himself
will testify, when he was the Chief Justice of
Bombay, as to how many such cases he
handled. There are so many persons coming
up with writ petitions. You cannot rusticate
students. We must give .absolute power under
law, if necessary, by which the Universities
will be given the right to rusticate a person if
he is found guilty of misconduct.

Finally, I would like the parties to come to
an agreement that they will not interfere with
the working of Universities, that no political
leader will try to enlist the support of students
for election campaigns or be associated with
any student agitation. If these suggestions are
accepted, probably there may be an
improvement in the present situation though I
do not forsee that the student unrest will
disappear until and unless the economic
situation improves.

AN HON. MEMBER: How long are

we sitting?
THE DEPUTY CHAIRMAN: Till 1.30.'
SHRIMATI MOHINDER KATIK

(Punjab): Madam Deputy Chairman, we are
all worried about the continued
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[Shrimati Mohinder Kaur.]

student uniest in the country. I have just been
hearing speeches. I do not know how many
people have given thought to this problem
because this particular phenomenon is not
peculiar to India alone. You find this problem
of using the youth in most of the developing
countries. There are various factors which are
responsible for it. Firstly, th, high expectations
the people had after attaining independence
fell short due to the birth-rate having
outstripped the pace of development in those
countries. I will not go very far, Madam. I will
confine myself to Asia alone. You know that
in this one continent 56 per cent of the
population of the world lives and you find that
the youth are being exploited in several
countries of this continent. I will draw your
attention to our next door neighbours. What is
happening in Pakistan, Indonesia, Red China?
The youth are being exploited. In India too the
youth are being exploited on a very large scale
which we can understand because people are
looking at the forthcoming general elections.
Some irresponsible elements are taking
advantage of the passions of the youth and
trying to arouse them but I do not know whe-
ther they understand the consequences. It is
easy to exploit them, and arouse their passions
but I really wonder as to what is the ultimate
objective of rousing the passion of the youth.
Is it only to create lawlessness in the country
and to bring the ruling party to discredit?
Perhaps the ultimate objective is to dislodge
the Government but after all the country
cannot be without a ruling party. Whichever
irresponsible elements are doing this, I would
like to say that they are playing with fire. They
do not even realise the consequences of what
they are doing because ultimately they will
find it difficult to stem the tide. There is also
the other side of the picture. When we look at
the students and teachers, why are they
agitated? Perhaps they also have genuine
grievances. We should look .into that also. I
agree with the seve-

ral speakers who have spoken before me.
They have said that because of certain
appointments that we have made in the
Universities which have really not been made
on merit this is happening. Most of us agree
on that point because I feel that some Regis-
trars or Vice-Chancellors are not ideally suited
and I would request the Education Minister to
see to it that such appointments are only made
on merits and on no other consideration
because if we want to find leaders to lead the
students, then they must be found from within
the campus of a University and not from
outside from where we may like to rehabilitate
some people. I am not speaking from hearsay
or from newspaper reports. My work takes me
to the different parts of the country. I have
travelled a good deal in connection with my
work. I am speaking from pefsonal experience
and from my own judgement. On several
occasions I have met several of our Vice-
Chancellors and I have been greatly surprised
as to how they have come to occupy such
positions of responsibility in this country. I
very humbly submit to the Education Minister
in the future to take care that Registrars and
Vice-Chancellors are appointed onb on merit
and not on any political consideration because
if such people are appointed how can we
expect the students to look up to them and
expect the teachers to respect them? If they
cannot look up to the Vice-Chancellor Or to
the Registrar, how can we expect any
discipline because you can only discipline a
person if you command a certain respect.

Various other factors are also there. Many
have suggested various reasons for the
agitation. They have also suggested that there
should be more spacious educational
institutions, there should be extra curricular
activities and the teachers should be better
paid. These are justifiable demands but in a
country like ours these cannot be achieved
overnight, particularly with a poor economy
like
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ours when we ar, making desparate efforts to
bridge the abnormal gap between supply and
demand but these are ideals which we should
aim at certainly when our resources permit us.

The Education Minister had appointed an
Education Commission which has brought to
light certain things and 1 hope he will
implement them. One of the recommendations
is that the teachers should have a better status,
should receive better salaries, that their
service conditions should be looked into, etc.
Unless it is done this profession cannot be
attractive. You look at the qualifications of
the teachers but they are one of the poorest
members of the society. They have to study,
hard and what do they get? This profession is
thoroughly unattractive and so people with the
right aptitude do not come into it. So this
recommendation of the Commission should
be accepted by the Government and it should
be implemented. I am fully aware of our
economic conditions. If our finances permit,
this is one of the recommendations which
should be speedily implemented.

I will come to the students. In my work I
have had a great deal to do with the students. |
do not wish to speak about myself bait I want
to tell you that in the past 13 years I have had
a lot to do with the students in my capicity as
Chairman as well as Vice-Chairman of th,
Small Savings Board in Punjab. I have tried to
get the cooperation of the students and I have
never found them unwilling to help. Whenever
I have gone to them for any constructive
programme I have always found them very
willing and they have helped me out a great
deal. Perhaps it might interest you to know
that in Punjab in 1800 institutions we have
been able to implement the Saving". Sch-.me
with the help of the students. Their interest in
constructive work hqgs not vaned. If we hqve
not channelised them for constructive work it
is our fault. This i only one of the things
where T toil you from experience that I
have
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taken the cooperation of the students. Punjab
is the only State where we have built up 9 lac
accumulated Time deposit accounts and that
has been done with the help of educational
institutions and Panchayats and I have always
found that whenever I have gone to the
students for any constructive programme, |
have received their cooperation. This is one of
the fields where we should channelise their
energy for any constructive work and if we do
it, I am sure help will be forthcoming but we
have to use our imagination. There are very
many spheres where students could be easily
used. For instance during their holidays, when
we are laying so much stress on intensive
agriculture and when Government is giving so
many facilities to agriculture and India is a
country where the percentage of literacy is
very very low, I feel that we could utilise the
students, most of them come from the rural
areas, to go to the villages to see about the
facilities to be given there, about loans to
farmers, etc. You can channelise their energy
into building up this country.

I will not take very much more of your time.
I would like to complement the Education
Minister for his very bold and imaginative
action. He is the person who boldly set up a
Commission and I am sure every rational
person in this country will stand by him if he
can find a remedy to this problem. There is
nothing more that I have to add but I again
stress that you must utilise the energy of the
students because that is the only way by which
we can stop all this exploitation by
irresponsible elements—I would not like to
use any other name except irresponsible ele-
ment"—because it is only in their spare time,
when they feel frustrated, that they are
vulnerable to this exploitation. If we make
them feel that they are members of the society,
that they are citizens of this country and they
also have a responsibility in this country for
procreative work and build up the economy of
this country, I am sure we should be  able
to solve this problem,
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[Shrimati Mohinder Kaur.] Lastly, I will tell
you how to deal with the present discontent. I
feel that in each State there should be a State
level Committee to go into this problem
mainly comprising of educationists and
people in public life. I do not mean by that
merely politicians but others also have a role
to play in public life—people in cultural life,
social field, etc You should get that team
together and tell them to meet the students in
the Universities and colleges, wherever there
is a programme for unrest. They should find
out the cause of discontent, whether it is
among the teachers or students. If ther, are
any genuine grievances, then the Government
should certainly look into them. I am
suggesting this solution. These Committees
could act as liaison between th, students of the
institutions and the Ministry of Education and
if you accept this proposal, we can meet this
challenge which is posed by irresponsible
elements in this country.
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[t TAmaE awEaR LG |

B B ERIIEEINLE O A 1 B IES I o
TE |
THE DEPUTY CHAIRMAN: Mr.

Khandekar. you may continue later. Vou have
spoken for ten minutes; you will have five
minutes after the lunch hour.

The House stands adjourned till 2.30 in the
afternoon.

The House then adjourned for
lunch at half-past one of the clock.

The House reassembled after lunch at half-
past two of the clock, THE VICE-CHAIRMAN
(SHRIM. P. BHAR-GAVA) in the Chair.

THE VICE-CHAIRMAN (SHRT M. P.
BHARGAVA): Mr. Poonacha.

SHRI CHANDRA SHEKHAR
(Uttar Pradesh): Mr. Vice-Chairman, I have to
raise a point. The mover of the resolution
himself is not present. When at any time a
Minister is absent from the Treasury benches
the whole Opposition takes a very serious
view of this and I think in order to maintain
the decorum and dignity of the House at least
the Opposition should be a bit considerate.
They should show that much courtesy to the
House by being present in the House if they
move a particular motion and I hope the Chair
will instruct the Opposition to behave pro-
perly in the future.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Poonacha.

STATEMENT RE. CYCLONE WHICH
PASSED OVER MADRAS ON THE 3RD
NOVEMBER, 1966

THE MINISTER OF STATE IN THE
MINISTRY OF TRANSPORT AND
AVIATION (SHRI C. M. POONACHA): Sir,
I beg to lay on the Table of the House a
statement regarding the cyclone that passed
over Madras and the loss sustained to some
vessels at the Port of Madras. [Placed in
Library. See No. LT-7248/66.]

MOTION RE. WIDESPREAD UNREST '
AMONG STUDENTS —contd.
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